
Chwtotog Act, 1878 and section 
9.9 ot the Central Excises and 
Salt Act, 1944. [Placed in 
Library, See No. LT—33/62.]

(iii) a  copy each a t  tibe following 
Notifications under sub-sec-
tion (4) of section 48B at the 
Sea Customs Act, 1878: —

(a) G.S.R, No. 389 dated the 
3Lst March, 1962.

(b) G.S.R. N a  390 dated the 
31st March, 1962.

(c) G.S.R. No. 391 dated the 
31st March, 1962.

(d) G.S.R. No. 392 dated the 
31st March, 1962

[Placed in Library, See No. LT- 
34/62]

(iv) a copy of the Central Excise 
(Fifth Amendment) Rules,
1962 published in Notification 
No. G.S.R. 393 dated the 31st 
March, 1962, under section 38 
of the Central Excises and 
Salt Act, 1944. [Placed in Lib-
rary. See No. LT-35j62]

N o t i f i c a t i o n  u n d e r  E s s e n t i a l  C o m -
m o d i t i e s  A c t

The Deputy Minister in the Minis-
try  of Food (Shri A. M. Thomas): I
beg to lay on the Table a copy of Noti-
fication No. GSR 495 dated the 18th 
April 1962 under aub-section (6) of 
section 3 of the Essential Commodities 
Act, 1955. [Placed in Library, See
No. LT-36/62],

N o t d t c a t i o n s  u n d e r  R e p r e s e n t a t i o n  
o f  t h e  P e o p l e  A c t

The Deputy Minister in the Ministry 
ef Law (Shri Ha jam avia): I beg to 
lajr on the Table:—

(i) a copy each ot the following 
Notifications under sub-sec-
tion <8) of section 28 of the 
Representation of the People 
Act, I960, making certain 
amendments to the Registra-
tion o t H ectare Rules, —

(b) S.O. No. 2791 dated the 24th 
November, 1961.

[Placed in Library, See Mo. LT- 
36/62.]

(ii) a copy of the Conduct of Elec-
tions (Amendment) Rules, 1992 
published in Notification Wo. 
S.O. 597 dated the 27th Feb-
ruary, 1962, under sub-sec-
tion (3) of section 16® of the 
Representation of the People 
Act, 1951.

[Placed in Library, See No. LT- 
38/62.]

12:08 hrs.
ELECTIONS TO COMMITTEES

C o u n c i l  u n d e r  I n s t i t u t e  o p  T e c h n o -
l o g y  A c t

The Minister of Scientific Research 
and Cultural Affairs (Shri Htun&yw* 
K abir): I beg to move:

“That in pursuance of section 
31(2) (k) and 32(1) and (4) of 
the Institute or Technology Act, 
1961, the members of Lok Sabha 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Coun-
cil, to be established under sec-
tion 31 (1) of the said Act, for the 
triennium commencing from a 
date to be notified by the Central 
Government".
Mr. Speaker: The question is:

“Tfliat in pursuance ot section 
31(2) (k) and 32(1) and (4) of 
the Institute of Technology Act, 
1961 the members of Lok Sabha 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Coun-
cil, to rbe established under sec-
tion 31(1) of the said Act, tor  the 
triennium commencing from a 
date to be notified by the Central 
Government”.

The motion ioat adopted.

I|Q $ P«P«K1i W 4  Oft VAISAJfytA <$AKA) Election* te  Com- h q * .
the Tab,fc mittee*

m  the *»th M uch, (ft) S.O. No. 231$ dated the 21st
1&Q2, under sub-section (4) of September, 1961.
section 43B at the Sea


